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CENTRAL ADMINISTRATIVE TRIBUNAL %

CIRCUIT EBNCH,LUCKNOW,

T.A.NC,1933 of 187 (T)
( WeP sNO.4550 of 1985 )

Jaf)ardan Prasad MiShra sPoece0ee Applicant
Versus
Govt.of India( P&T ) ceeesees Respondents.

Hon'kle Mr. P. Srinivasan,A.M.
Hon'ble Mr, JJP. Shama, J.M.

Per Mr. P.Srinivasan Oral Judeement

N b
This gpplication/been listed before us for

orders today. Dr. Dinesh Chandra Addl. standing
counsel agppears for respondents No. 1 & 2 and Shri

U.K. Dhaon for respondent No.3. The gpplicant and
his counsel are aksent.

In the gpplicatiocn originaly filed as writ
petition No, 4550/1985 kefore the Allshakad High
Court, the gpplicant canpleains that he has been
wrongly dischareged frc\:m Otl:xe Amy Postal Service by

order dated 29.05.1985 pnsad By the%andant Amy
Postal Service Centre, lﬁmptee.

When the matter cane before us today. Dr.
Dinesh Chandra files a memo in court statine that
the applicant has been re-transferred to the Amy
Postal Service by a memo dated 23.06.1987 and that
therefore his grievance does not survive any longer.

In view of the akove we do not concider it
necessary to wait for the gpplicant and his counsel.
We alsc feel that the application can be disposed of
today it self.

The application is disposed of as having
Becane unnecessary, leaving the parties to bear

own caste.
@&z L/

JM. A.M’
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his training successfull®y he was posted

in farvard area to discharge his duties as

Sep/packer,

6. That during his service in Armey

postal services his work and cenduct remaiuned
satisfactory and up to the mark,There has

been no complaint wvhat so ever against his work

and conduct from any corner,

7. That the Senior Superintendent Post
offices Faizabad opposite party no,2 Sri lureei
had sent a letter to the comwmandant 4rmy postéi
service centre kamptee 4,P,0, opposite party

no,3 for re-calling and discharging the petition£>
from Army postal Services and accordingly the
opposite party no,3 had discharged the petitioner
vide discharge.and movenment order dated 29.5, 1985
before completion of initial terms of engagement
and had directed to report to opposite party no,2
on expiry of leav%’for —ae duty,A photostate

copy of the discharge order is being filed herewith

as annexure no,3 to this writ petition,

8, That the post on which t he petitioner

was recruited in Army postal sergices is stili
vacant and the same was neither abolished nor

ceased to exists in any other manpeﬁelfurther

there has been no otheriiggggéﬁzgz%on administrative
grounds which may in any way warranted for

discharge of the petitioner from army Postal
services and as such there had been absolutely.

no occasion for the opposite party no.2 to send

a letter to opnosite party no,3 requesting for
discharge of the petitioner from'Army postal

Serviceg,

0
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9. That so many other candidates who were
recruited like the petitioner for Army postal

—ed

- . + . \ - -
services they have not been re-callAand dlscnargeQL

and they are still centinuing as such,

1o. That the petitioner's dicharge frou

Army postal Servicesz hasbeen occured only on

the basis of the letter of the opposite part;
no,2 requesting for re-calling and discharge

of the petitioner,vho had absclutely no occasion

for sending such letter to opposite party no,3.

13, That Sri Kureel who is at present posted
and working ?i“Senior Superintendent Post Ufl'ices
Eaizabadkprejuuice with the petitioner the reasoms
best known to him and due to this only prejudicef
and malafide intention of Sri Kureel the petitiogér
has been put out of the employment with no fauit

of his own,

24 That the petiticner as per direction
in the discharge orcer had presented a joining
repo.t on 16,7,85,.4 true copy of which is Dbeing
filed herewith as apnexure no,4 to this writ

petition,

13, That the petitioner after submitting
a joining report to opposite party no.2 he

(ST Y VR
practicallyjfo gesting the order to join his
duties but no order was given to him on his joining
report and instead he was told by the Head clerk
of the Office that he will nol be given any work,
The petitioner requested to see the opposite party

no,2 personally in the above connection but he

refused to meet the petitioner and ultimately

the petitioner had ﬂ sent ahapplication to the
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. Tanardan Prasad lisra aged about 23 years son

~of Sri Baij Nath idisra resident of village and

' of age.He is a Graduate and is enjoying 2 sound

Tn the Hon'ble High Court of Judicature at 4Allahabad

Tucknow Bench, Iucknow,

Writ Petition lo, of 1985

post Bangaon Pargana :dinjhaura Tahsil <kbarpur
District Faizabad,.... e ...,Petitioner
versus

1,Government of India throught he Director
‘General Post & . Telegraph lew Delhi,

2,Senior ouperintendent of Post Cffices,faizabad

pivision faizabad, |
|

3,Commandant Army Postal Service Centre Kauptee,4.,P V.

4,Sri M, L ,Kureel Senior uuperlntendent of Post
of fices ,Faizabad Division Faizabad.,

Opp.parties

vrit Petition Under Article 226

of the Constituticn ogﬂindia.

The petitioner wost respectfully begs to state

as under:

: The petitioner is a young man of 23 years

health,

N,

2. That the petitioner after be%gg sclecte
epdltmental.g€&6$en=A::gﬁ?v

was appointed as Extra U

at HNaka Muzaffra City and District Faizabad,ie

took over the charge of the above poét on 14,1,82,

3. That the Army Postal Service record 0ffice
Kamptee 4,P,0, had igsued a circular intimating

the requirments of the perscnals to be récruited
for Army Postal Services in different cadees the

teri na : B
erus and conditiocn for their recruitment have
¥




Standing Counse}

Senior Central Govt
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his training successfully he was posted
in farvard area to discharge his duties as

Sep /packer,

6, That during his service in Armey

postal services his work and conduct remaiuned
satisfactory and up to the mark,There has

been no complaint what so ever against his work

and conduct from any corner,

7. That the Senior Superintendent Post
offices Faizabad opposite party no,2 Sri lureel

had sent a letter to the comwandant army postal

service centre kamptee 4,P.U, opposite party !
no,3 for re-calling and discharging the petiticnel

from Army postal Services and accordingly the

opposite party no,3 had discharged the petitioner
vide discharge and movement order dated 29.5.1985
before completion of initial terms of engagement
and had directed to report to opposi te party no.2

]
- for = duty.A photostate

on expiry of leave
7

copy of the discharge orcer is being filed herewith

as annexure no,3 to this writ petition,

8. That the post on which the petitioner
was recruited in Army postal sergices is stild
vacant and the same vas neither abolished nor
ceased to exists in any other mannery further

~SJSPA et /

there has been 10 other exbingaish on adinistrative

grounds which may in any vay warranted for

aischarge of the petitioner from Army Postal
Services and as such there had been absolutely
no occasion for the opposite party no,2 to send
a letter to opnosite party no,3 requesting for
discharge of the petitioner

p Irom Army postal
€r'Viceg |
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9. That so many other candidates who were
recruited like the petitioner for Armvﬁ?ostal

N
services they have not been re-callLand dischargGQL

and they are still continuing as such,

10, That the petitioner's dicharge frouw

Army postal Services hasbeen occured only on

the basis of the letter of the opposite party
no.,2 requesting for re-calling and discharge

of the petitioner,vho had absclutely no occasion

for sending such letter to opposite party no,3.

11, That Sri Kureel who is at present posted
and vorking ag Senior Superintendent Post Uflices
Jaizabadkpreggaice vith the petitioner the reasoms
best known to him and due to this only prejudice7
and malafide intention of Sri Kureel the thitiO:ér
has been put out of the employment with no fauit

of his own,

12 That the petitioner as per direction
in the discharge orcer had presented a joining
repo.t on 16,7,85.4 true copy of which is being

filed herewith as annexure no,.4 to this writ

petition,

13, That the petitioner after submitting |

a joining report to opposite party no.2 he
W ALmsy i
practicallyl?o gétting the order to join hig

duties but no order was given to him on his joining
report and instead he was told by the Head clerk
of the Office that he vwill nolbe given any work,
The petitioner requested to see the opposite party
no,2 personally in the above connection but he
refused to meet the petitioner and ultimately

th Ltd i
€ petitioner had ,{ sent dhapplication to the
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post rHaster Gemeral U,P,Circle lucknow
and also to Sernior superintendent Postal
Offices faizabad through a //gistered post,

- 'LL&
133522 thé petitioner his

requesting them to
requisit post group 'D'.The above application

of the petitipner have been served upon to

both the authorities but the petitioner has

not been communicated any order from them so far,

4 true copy of t he petiticner's above appdiication

is being filed herewith as annexure no,5 %to this

vrit petition,

14 That the peti icner had been selected

and was working on group 'D' post in drmy postal
services and he has been re-called by opposite
party no,2 even before completicn of his initial
terms of engagement and as such he is entitled
to get his post here in “ivil unit on the said
post of group 'D' i,e,class IVth but due to
personal prejudice of the present inc#umbent
vorking on the pOStﬁpf senior superintendent postal
offices Jaizabadéiﬁg\petiticner is being deprived
of his entitledment and he has been put out

Ao ‘ 3
of'jempIoyument,
153 ‘hat the petitioner had asked the Office

of t he opposite party no.2 to supply a copy of

the letter which was sent to opposite party no.3
requesting for t he petitioner re-calling and
discharging from -rmy postal services but .the
said office had totally refused to supply the
sald copy to the petitioner,

In the present case the petitioner is

mainly aggrieved by the re-calling order of

the opnosite party mo,2 and on the consequenc®
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there of the discharge order annexurc no,4

has been passed,

16, That since the office of the Opposite
party no,2 had refused to supply the copy of
the re=-calling order it could not be possible

to £ile the same before this llon'ble Court aloug

with this writ petition,

L - by That our present government of India
‘ had a defenite policy to provide the employment
to the illegible candidates from amongst the
’ citizenskim of India but the opposite party
no,.2 having being influencedggth his persoual
prejudice had put the petitioner out of eup loyuwent
illegally Dby re-calling&from the Army postal service
even before completion of inttial term of
engagement and further inspite of several request
he is not permitting the petitioner to work on
¢ the post of class IVth services group 'D'n.0n
] WA {L ‘ ‘
(Q\ w/which post he was working and;\d schargc—ﬂ\from ATy
> /ﬁ ;9'\‘ Postal Service on the request of opposite party
0 fZé:(ﬁ' no,2,Thus the opposite party no,2 has acted
illegally and even against the specific governuent
N policy.
o
is, I’hatLthe petitioner is now going
to become over age for government service and
he has no other meang to earn his livelihood
—hQCoan ‘
through which éae]\m@et his both the ends afid
e
also %o maintalnegﬁﬁis family,the petitioner
has been put to a great hardship by putting hia

out of employment,

19, That havin; being aggrieved with

AT L

-~

j~ the orders passed by opposite party nos.,2 .amd
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and being left with no other alternative,
efficacious and adequate remedy the petitioner
is filing this writ petition on the following

17 amongst other:
B

\NJ ,\

GROUNDS

I) Because the order passed by opposite
party no,2 and 3 is wholly iileggi and against

the policy of the Government as well,

\‘ IT) Becéuse after being successfull in

the prescribed test sponsored by opposite party
no,2 the petitioner vas recruited for Army Postal
Services and he had under gone to prescribed
basic Hilitary training as requfred under rules
in terms of Army postal Service which was a very
hard training and also a huge government finance

was involved in the said training,

4 ITT) Because the petitioner had complieted

the basic Military training successfully and
% after passing out parade he was deputed to work

- on the post of Sep/packer inflarward area on 18,984
and as such the petitioner's re-calling and

~ discharge order from Army postal Services even
before completion of intial terms of engagement
was neither warzanted in any manner nor it was

required in the interest of Public ‘-e-Pk-‘L/

V) Because the post on which the

pebitioner was recruited in <rmy postal services

\

is stLll vacant and the same was neither abglishetl

nor ceased to e xist in any other manner further

there has been no other extengencies on

administrative grounds vhich may in any way

varranted for discharg .

o
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of the petitioner from 4rmy postal Service

and as such there had been abgolutely no
occasion for the opposite party no,2 to send
a letter to opposite party no,3 requesting for
discharge of the petitioner from Army postal

services,

v Because so man;/'other candidaﬁes who
wvere recruited like the petitioner £ or Army
postal services they have unot been re-callcui
Y
and dischargq%and they are still continuing as such,
VI) Because the petitioner's discharge frouw
Army postal services has been occured only on
the basis of the letter of the opposite party
no,2 requesting for re-calling ani discharge
of the peticioner,who had absolutely no occasion

for sending such letter to opposite party no,3.

V1Y) Because Sri Kureel who is at present
posted and working as Senior Superintendent Post
- ! i A TR S .
Offices ﬂaizabadkpreaudlce with t he petitioner
the reasons best known to him and due to this
only prejudice and malafide intention of 5ri
Kureel the petitioner has been put out of the

emp loyment with no fault of his own,

VIII) Because the petitioner hadbeen selected
and va# vorking on group 'D' post in 4rmy postal
gervices amd he has been re-called Dy opposite
party mg,2 even before completion of his iatial
terms of engagement and as such he is entitled

to get his post here in civil unit on the said
i,e,class IVth but due to

post 6 group 0’
BT
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personal pTejudice of the present incu

vorking on the

mbent
post of sen}or Superintendeut

: 3 & p, PSS
postal offices ﬂalzabad/fhe petitioner ig

b‘. . 1. ..
€ing deprived of his entitlement and he has .

veen put out of employment,

IX) Because the opposite party no,2 is

xekids acting i
Bmg acting illegally for not providing the
5%23; of group 'D' class TVth Services to the
petitdaner on presenting the joining report
before him af'ter discharge order given to hia

byopposite party no,3,

Wherefore,it is most respectfully

prayed that this Hon'ble Court may kindly De

pleased to :

a issue writ order or direction in the

p

nature of mandamus comumanding the opposite party

nd.2[produceﬁ”the original order re=-calliag

the petitioner from A,P,S,and also the letter
lz-—_ . .

sent to the opposite party no.& intimating the

same i,e,reqguesting for the petitioner's

S ~ 4
recalling and discharge from the APS,before this

Hon'ble Court for perusal,

b) issue a writ order or direction

in the nature of certiorari quashing the

discharge order dated 29,5,1985 passed by
opposite party no,3 on the basis of the re-caliing
order and letter sent to him by opposite party
no,2 he senior superintendent nost of41ces

- ez i andaré;—
Jalzabad5 contained in annexureno, 3

¢) issue writ order or direction in
the nature of certiorari quashing the re-calling

— T
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lo

order gassed by opposite party no,2
the senior superintendent post offices
Faizabad in respect of re-calling the petitioner

from Army postal Service,

d) issue writ order or direction in

the nature of mandamus commanding the opposite

y —

party no,2 to restorgd the serives of petitioner

in Army postal service and in the albternative
the opposite party no,2 senior superintendent
postaifgffices Faizabad may be commanded to
allow the petitioner's to work as class IVIH
employee in group'D' under his controle from
the date the pe titioner's presenﬁed joining

report before him,

e) issue any other order writ or direction
which this Hon'ble Court may deem fit under
the circumstance of the present case and in

the interest of justice as well,

f) award the cost of the petition to the

petitioner against the opposite parties,

Iucknow Dated ( D,P,Dwivedi)
&G D% “ Advocate
= s Counsel fort he petitioner

liote: There is no deffect in the present

writ petition,

"

Incknow Dated Counsel for the petitioner

.8
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s In #he lion'ble High Court of Judicature at aliwhabag

4

’.'_,

Ly Juckunow Eench, ucknov,

%
S . o -
’ ' Wirit petition Lo, of 1985

Janardan Prasad ‘18Ta ,.eee L sees s Petitioner

veIsus
Governuent of India through the Director
General Post and Telegraph Ilew Delhi,and
anothers,‘, s ceessnsOPD.parttes

auuesure Lug__._}__

“ODpYy
i Ar.y Postal Service ifecard

£ ‘ office Kamptee APC,

A Rec/FF1~1109 /ilg 22 iov,B2
Recruitment of Group 'C' and Group'D'0fficiais
to APS,

Sir,

3 please Pefer to 1G's Special eircuiar lio,44

-

| //;@,f‘ —dated 22 Oct 77 and our letters of even no.dated (6
P
A if‘)é '&~§ June83,22 aug &3,

GO R N i1t is observed that postal authorities are
unabie to sponser all desirious candidates for

N"%"ua@lv g
deputation to A,P5 due t o Iliiited tiwe avaliliabie o
them to c oupliete enroleuwent formaliities, This

has resilted in over all shortage of wanpower ii

P

- APS vhich is maiuliy mauued by Y&T deputaticulsvs,

34 .0 vvercote the abyve difriculties,it has now
veew aecldea that P&T authorities way depute

& veiunteers Griup'C' and Group'D' Officials
including ©D Officials as and wheun,they are

aval iable without waiting for t he detaiiuent letter

frou Office® incharge Mecords Aruy Postal service

et | -

Corps,The volunteers will be directed to Eranch

——— e aen

Recruiting Offices a s and wvhen required ou fixing

the date a nd t iue of their redical examination

candidates found fit wilil be sent to 4APS Centre,
Kauptee APO forf urther Action,

4 The followl ug poluts wi 11 be kept ia view

Ed

(\. vihile direeting the volunteers to_ ZROs for
N : K ,V” > A - :
TN Y7 N ;591




| i % %
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I enroiewent :=
(a) Only volunteers below 4p,preferably 35 yea' s
of éée will be reliieved for enroleuwent,
(b) Applications in Foru at appendix'D' to Du's
special Circular ibid in respect of candidates .
enrolied will be forwarded to this o fice duly
coupleted in all respects. ‘
(e¢) Tndividuals wiii carryw ith T henm au
attested copy of first page entries ol their
service Book and also tvo copies of t he orders

: directing them to the Reeruiting Cfficer Ome copy

of t he relieving order,wi 11 however,be brought to

ApS Centre'for attaching witht heir TA clal ms,

~

, (a) Candidates w 1l be directed to B.i0s on
convenieut dates,ii cousultations with the
necruitiug Officer,

(e After final iedical Ixaiination wid eunrolieue=
’JZZ;/, — ut Dy BROs uo Candidates wi ii be permtted to join

AG/% A their civil duties,

(f) candidates against whouw disciplinary actiom/

{ case ispendiig or oue is coubemplated shol'd v

ve desp-toned vo «wro veubtre,nw.plbe,

(& The ziuiiul educational qualification 1iu @

case of Group'C' Officials,is ratriculate or

Equivalent,

() Clerical staff f rouw non=postal Ris wiugs
such as Telegraphs Telephones should have passed
confiriatione xamination,They uust preferably

graduates,in case of matriculates t hey should

have adequate typing speed,

(F) Class Officer/Officialsof test categories are

only eligible for enrcliement in APS,0fficials of

other Categories such as Postuan,.ailguards,
paftry,lamadars Cash//all Overscers etc,are,

hovever not eligible for enrolement as they are

above jackers grade.




-
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(k) ID euwployees of all categories( on any

capgcity)wi 11 be deputed in accordance fo.l.iowi ug

procedure ;=

(aa) They should be able to perform the duties

of 6lass IV officials(Packers),

(bb> They s hould not be in state of indebtness

or should have more than one wiife living,

(cc) Disbursing Cfficer of such LD Officials will

intimate tot he Asgistant Chief Accounts Cfficer
D) incharge,APS Accounts Section C/0 Director of
Accounts(Postal) Nagpur-440001 wvith a copy to

P&T Administrative Cell C/o APS Centre Kaumptee

o AP0 full particulars of recoveries,if any,to be
N % o
X made from the Officials,
- 1) In vievw of t he abeve glease issue iustructions

tot he Divisi onal Head under your controlt o
enrole waxiuui nuuber of Group'C' AND'D' Officias
to wipe out the huge deficiency in the Corps, This

jetter w il be hand over on relief,

o ) {(‘3 Yours faithfuily,
Sd /- :
(Tilak Raj,

- it Cod,
Officer iucharze,

quy'tO;‘

1.Du p&T Lew Delhi-i1iGl 1l

£.ary postel Directorate /o 56 APO,

3,A11 DDs APS Commands

4,4p3 Centre,Kamptee APO

5,P and T Adm Cell C/o 4pS Centre,lamptee «PO

physical ‘itness, Gorkhas/assammese, allother

Classes,
Height 52cms, 157 ciis
Veight 50 kg. 50kg.
Chest 77 Cms, ' 77Cms ,

S1N) v1,£2?ﬁ4§37g,
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No,B=1/12/CC Dated at Faizabad-224gg1l,the
23,12,19¢8
Copy forvarded for inforuation and wide
publicity anmong all the officials includin
E,D,Employees:=
1) Allt he Plis/SPls /SDI's/0S/Branch Postuasters
and Secretaries of Lecegnised unions in the
Divisi on,Theywi 11 please collect the Appiications
. of the reluctant officials and send this office
N atonce,
2) ACC B p_Ms in the Dn,
/ llegible
r,

Sd
Sr,su pd post Offices,
' 'a abad Division,

True copy

g
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In the Hon'bile High Court of Judicature at Allahabad

Incknoyw Beneh, Incknow,

Writ pPetition Lo, of 1985
Janardan Prasad :disra,,.. ey .JPetitioner
versus
Govt,of India through the Tirector General

t and Telegraph New Delhi,and anothers,.

TPost oD
ar

p
ties

Op
pa
Anpexure 10,2
‘. of fice of the Sr,.Supdt,0f post Offices,faizabac
}‘\ Division,
Memo HO.B~1/18/CC Dated at Faizabad=-224Qyl,the
7.1,1984,

The following candidabtes who have volunteer
hiuself for APS are hereby directed to report
themselves to attend BRO Iucknowon 11,1,84 at
g.00 Hrs,for their wedical e xamiuation,

r 1.8hri Rauw Kishuu -curya P 4. Faisabad H,O,

X Jai Kuuar Singh P, A, Faizabad L,0,

‘J

9\;
a&n‘
CZD
/

O

/7\ N Ravi Narain LHai 0,4,Divl Vffice Faizabad,
4," Fateh Bahadur Srivastava P,A,(RTP) Faizabad §,0

> 5., LDajendra Vikram Singh -do-

6.4  lahabir -do-Jahanglrgan
izabad

A m" " R,B,Priyadarshi P, A RTP, Agbarpur H,O0,

g " Parmatmadin Pandey IDiP Mandi Samiti Faiizébad
9," Janardan Pd.Misra TDa Naka ruzaffra ifaizabad,
1p." Bhoop dMarain Singh +~Di Haidarganj.

11, " Ravindra Lath Pandey LD Pura,

2. Sheo *ahal Singh LDiP Chirrs sohdpur,

2 1 2 2 3 DA T ~ ) "
13. Bajrangi P4 ID-?, iotibagh-Faizabad,

! i ot T 4 b T A
14, Ganga Pd,.Singh LDDA,Gopalpur
&7 b o4 b .

-

g 1 M Y » s 1 T - y
15," Mahendra Pratap Singh IDR \,Daheua,

e B P 7 ) T
16, “am Prag Verma LDDA,Pura,
it B s 5 %
. wnanshyam Dube. “DDA,Bhiti
L]

‘ﬁ;3fidxﬁfzﬁqgé;?,

/
F
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18, " Amarjit ldshra IDiP, ialbagh,

19," Vijai Kumar Pandey LDDA Shahganj,

o ¥ar Ch: B M Sakhawan
2n." Karam Chand SPMN,5okhawvan,

20.
The T ,D.Candidates are reguired to get

themselves relieved by providing suitable

U
=
(o}
o
‘_
I.)
0T
l 3
o
o
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c
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[45]
ct
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ct
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ct
o
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ct
-
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3d/- Illegible

zabad Diviscn,

1Y A11 the candidates concerned,

o3A11 the PMS/SPMS /SDI'S /BPils concerned

candidates and
2 - ~ £ -+ " ~ A1 a1

directing tothem t o proceed loI mealcal

sxanination € 0 Imdk nov wvithin time,
exanination to =R U Nov

—

/ } (i T = 3P P2 A
Sr.,Supdt,vf Post Ufiices,
P

1y TheD.D.APS . H,Q.Central Command C/o 56 APO,
/ LAl de g oo o b ®

-r $ e DM - o0/ /o 56 APO
5) Shri V.J,Mshra FPM35 TPO/C/o 56 420,

Irue copy
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Q. “hey have been issued with railvay
warrant from this station to their home station
fort heir journey,
Capt RESTRICTED
Adjt
1o, They have been issued discharge certificate
as under:-
‘ Ser(a)12657(b) 12661
\ 11,final payment made tot hem as under:-
Ser(a) Rs,4370=10 (incl one day Spl HA&/RMA of
X (b)Rs,3741=45 (28 may 85 ).
T 12,They are not having any PILI policy.
13,Their home addressess are as under:-
Ser(a) Vill Bangoyn P0: Bhite 3
Teh dkbarpur Distt,Faizabad(Up)
(b)Viii:dvura-dar PO Awuradar
iteh: Khalilabad Distt,basti(Up)
14, Further corregp ondence relati ng to their
T discharge frow 4PS may be mde direct with 4pS
(
Record VUffice famptee Apo,
% (RN, Kaushal
' Capt.
P Adjutant
for Commandant
Digtribution:=-
A i.4,lndividual a s wove order,
5.6 Addl.Dte Gon of APS(PLI Cell)C/lo 6 4pPO,
7=17 P and T 4dm,Cel C/o 4PS Centre “amptee APO,
18,24 4PS/A/C Sec 0/0 DA(P) Nagpur 1
/ 1> WD ST T
«/@5’2)-30.4353 heecord (ffllce lx.amptee ‘-"&T?C:.
2 g;? 31,50 Internal
26 Lestricted
True Cepy
C\
P e I O -
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